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CENTRAL ADMINISTRATIVE.TRIBUNAL,,PRINCIPAL BENCH

_Original Application. .

Mew Delhi, this the . 18th aay .

" Hon’ble Mr. N..Sahu,

shri Baliit Singn, a3/0 Sh.
Ram, R/o vill & PO Mehipalpur

i-110037

(B3y Advocat Ms . Richa Kapoor
for Mrs.avnish Ahlawat)

0 o

Versus.

1. Lt. Governor
of  Mational Capital Terri
Dalhi, Raj Niwas, Dalhi.

~  commissioner of Excise,
' =f MNational Capital Tarri
Delhi, VYikas Bhawan,

Maew Delhi.

No.375 of 17979

£  February, 1297

8]

Member (Admny)
Mangat
s NEwW -

- APPLICANT

proxRy

of Delhi, Government

tory of

Governmant

tory of

I.P.Estate,

RESPONDENTS

0 RDER (Oral)

By Mr. N._Sahu., Member (Admny ).

The relief sought

z By a letter dated 25.7.1997 addressed TO the
General Manager, . Delhi Tourism . & Transportation

deputation, the applicant

4.17 of the 0A that the 1

voluntary retirement

no.2, the Commission of Excise.

applicant

health and repeated  his . T
retirement. By

annexuiras-D

was forwarded  to

dated Z.11.

short “DT&TDCLT)

working o

applied for voluntary
It is averred at para
etter reguesting for

respondent

Thereafter

egquast for vaoluntary
dated 18.10.19227 the
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DT&TOCL -informed the Excise. Department about the

reguest for voluntary retiremsnt, as also to Convey
the decision as to whethsr he should be treated as on
deputation . or he should be considered for absorption.

i the Corporation. The laarned counsel is not clear

as to whether the applicant continues to work in the

Z. The law is settled that till the employver

accepts the reguest. for voluntary retirement, the

jural relationship of emplover and employee doss not

Ccease. _In  the circumstances of this case, it  would

be appropriate  if  this  OA is  disposea of by a

direction to respondent no.Z.

4. rRespondent no.2 Commissioner of Excise,

Govt. of . National Capital Territory of Delhi s

heraby directed  to consider the applicant’™s request
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jas

3
B

y

3

o of four

&

decision through the DT&TDCL within a pari

weeks firom the . date of resceipt of a Copy of this
arder. The claim for pensionary benefits would

scorue only when the request for voluntary retirement

1% accepted,. on the satisfaction of the respondents

that the conditions for voluntary - retirement are

satisfied. The competent authority shall, within the
time prescribed above, glve a reasonsd and  speaking
eider if the reguest for voluntary retirement fTor

whatsoever reasons .i1s not accepted by nim. I thne




petition for voluntary retirement . is accepted,

respondents shall forthwith pass orders for

of pensionary benefits in- accordance with law.
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(N. Sahu) :

Member (Admnv) : f\\
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